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ti OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH ALLAHABAD. 

Contempt Petition No.34 of 2003. 

IN 

Original Application No.125B of 1995. 

Allahabad this the 05th day' o f March 2003. 

Hon s ble Maj Gen KK Sri astaVa, -MeTber-A. 

Hon' bie Mr. ii .K ehatnaiar , Memiper-J:  

Tribhuwan Nath '<ushLaha 

son .of late Munni Lal . Kushwaha, 

workiny as U.D.C• Central Administrati” Tribunal 

Additional Bench.  at Allahabad. 
•.. 

...... Petitioner. 

(By Advocate ; Sri S. DwiVedi) 

Versus. 

Sri 0.B.Tandon, 
Secretary, Ministry of Personnel, Public 

Grievance and Pension, 

New Delhi. 

Sri aut am Ray, 
Principal Registrar, 
Central Administrative Tribunal 

Principal Bench, Faridkct House, 
Copericious Mars, New Delhi. 

3. 	Sri R Panda 
Registrar, 
Central Administrative Tribunal 
Allahadad Bench, 23-A, Thornil Road, 

Allahabad. 

4. 	Sri Changer Lal, 
Finance Advisor and Chief Account Officer, 

Central Adininistrati“a Tribunal, 
Room No.739, 3hastri Bha,dan, 7th Floor of 

RajanJra Prasad Road, New Delhi. 

	Respondents 

(By Advocate: - 
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(By Hon'ble Mai Can KK Srivastava A.M.) 

This contempt applica tion hos been filed for punishing 

411 the respondents for wilful disobedience of the order  

dated 04.12,2001 passed in 0.A.•No.1258/95. This Tribunal 

passed the following order: 

"In effect, the respondents are directed to pay the 
salary of Court Master to the applicant for the duration 
he worked in Court No.1, II and III_From 11.09.90 to 
30,03.93 and from 5.11.95 to 20.8.97 within a period 
of three months from the date, of receipt of a copy 
of this 	order". 

Against this order passed by this Tribunal, resp ndaits filed 

Review Application, which was rejected by order dated 03.05.2002. 

2 . 	Learned count el for the applicant submitted that 

inspite of the fact that in 'Jun: 20J2, the Review Application 

Was filed, the respondents have not paid the salary of 

Court Master to the applicant for the duration he worked in 

Court No.1, II and III from 11.09.90 to 30.03.93 and from 

06.11.95 to 20.09.97. As per order of this Tribunal dated 

04.12.2001, the payment of the salary of the Court Master 

was to be done within a period of three months. Therefor:, 

once the review application filed by the respondents,. was 

rejected on 03.06.2003, the respondents should have ensured 

that the payment of salary was made to the applicant by 

.Beptember 20J2, which has not been done. 

3. 	We dispose of this contempt petition with direction 

to the respondent Nos.3 	and 4 to finalise this issue within 

two months possitiveiy and ensure that the g,der, of this 

Tribuna l dated 04.12.2001 is complied with in 1,9teer and 

spirit. In case the respondents failecri- to make the payment 

within two months from today, the applicant may approach the 

Tribunal by filing contempt 

No costs. 

'V 
Member-0 

application. 

Manish/— 


